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submission to such interests. Therefore
the party in power should be considered
much more responsible than anybody

else.
SHrR1 H. C. DASAPPA: May 1
know whether there have been any

reactions from the States to which this
report has been referred ?

SHrR1 JAWAHARLAL NEHRU: No,
Sir, I do not remember receiving any
comments from the States. As the House
knows, the States have been very busy
with other matters,

SHr1 KISHEN -CHAND : Regarding
parliamentary procedure, is the hon.
Prime Minister thinking of making cer-

tain changes in parliamentary procedure |

or at least appointing a committee to
consider changes in the parliamentary
procedure in order to expedite matters
and save time and carry on the parlia-
mentary work through some sort of com-
mittee of the whole House or smaller
standing committees ? These are the lines
on which I have been thinking.

SHRI JAWAHARLAL NEHRU: No,
no. Indeed we are prepared to discuss all
these matters with hon. Members,

Mr. DEPUTY CHAIRMAN: I am
putting the amendments to the House.

The question is :

1. “That at the end of the Motion,
the following be added, namely :

‘and having considered the same
this House disapproves the observa-
tions and recommendations of Dr,
Paul H. Appleby generally and in
particular those relating to the
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authority of Parliament the Public |

Accounts Committee and the
Comptroller and Auditor-General
in relation to the general adminis-

tration, as also the autonomous
Corporations in the public sec-
tor’.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN : The

question is :

2. “That at the end of the Motiomn,
the following be added, namely :(—

‘and having considered the same,
this House is of opinion that the
Report be rejected and a High-
Power Commission, inclusive of
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members of both the Houses of
Parliament, be appointed to go into
the entire problem of administra-
tion including that of Government
industrial and commercial enter-
prises and local authorities to over-
haul and gear up the entire machi-
nery to suit the new democratic
order and development require-
ments of the country’.”

SHRI JAWAHARLAL NEHRU: ]
should like to point out with all respect
that it is all irrelevant. There s no ques-
tion of rejection or acceptance. [t is
not a report to Parliament.

The motion was negatived,
Mzr. DEPUTY CHAIRMAN : Thera

is nothing further to vote upon. The
Report has been considered.

THE KHADI AND VILLAGE INDUS-
TRIES COMMISSION BILL, 1956

Tug MINISTER ror PRODUCTION
(SHr1 K. C. REDDY) : Sir, before I
move my motion I would like to know
the time allotted for discussion of this
Bill and whether we are carrying it over
to-morrow,

MRr. DEPUTY CHAIRMAN ;

- C [ Two
hours. We are sitting till six,

SHri KISHEN CHAND (Hyderabad):
May I know whether it is inclusive or
exclusive of the Minister's speech ?

Mr. DEPUTY CHAIRMAN : It will
be for all stages.

Sur1 K. C. REDDY:
move:

Sir. I beg to

“That the Bill to provide for the
establishment of a Commission for
the development of Khadi and Vil-
lage Industries and for matters con-
nected therewith, as passed by the
Lok Sabha, be taken into considera-
tion.”

It is a happy coincidence, Sir, that
this Bill is being taken up for considera-
tion immediately after the debate that
we have had just now on Dr. Appleby’s
report.

[THE VICE-CHAIRMAN (SHRI P. S.
RaJAGOPAL NAIDU) in the Chairl.
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Now, the devolution of authority and
the delegation of responsibility are the
very principles on which, if I may say
so, this Bill is based. I think most of
the arguments canvassed on either side
in the course of the debate on Dr.
Appleby’s report will apply to some
extent. with great relevancy, to a discus-
sion of the merits or demerits of this
Bill. T win deal with the main aspect,
namely, the delegation of resnonsibility
and the devolution of authority that
tais Bill seeks at a later stage in the
course of my remarks when dealing
with this Bill. The very first point that
I would like to make is that........

Dr. W. S. BARLINGAY (Madhya
Pradesh) : The main question is with
regard to the delegation of executive
functions. Or, is it a question of dele-
gation of policy-making ?

Suri K. C. REDDY : The hon. Mem-
ber is anticipating. If the hon. Member
had some patience to listen to me, 1
think 1 would have covered that point to
his satisfaction, 1 hope.

With regard to these industries, Khadi
and Village Industries, 1 would like to
make one or two general observations
before I proceed to take up the various
clauses of the Bill. The supreme impor-
tance of Khadi and Village Industries
and their contribution to the develop-
ment of the national economy are well
known. It was no less a person than
Mahatma Gandhi who focussed the at-
tention of the nation on the key role
that these industries, Khadi and Village
Industries and other cottage industries,
have to play in the building up of the
nation on balanced lines for nearly
three decades. He gave the utmost im-
portance to the development of these
industries. After the achievement of
independence both the Central Govern-
ment and the State Governments have
lost no opportunity and spared no efforts
to give a great fillip to the development
of these industries. I would like at the
very outset to state that the main res-
ponsibility for the development of these
industries fall squarely on the shoulders
of the State Governments. It is the Statc
Governments that have got to bear the
brunt of this responsibility and it is the
apparatus of the State Governments,
namely the various Departments of
Industries that they have built up and
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which are functioning, that has got to
discharge the supreme responsibility of
developing these industries. But in view
of its great importance, Sir, the Central
Government has come into the picture.

It is not necessary for me at this stage
to narrate the developments that have
taken place, the discussion that have
taken place, in regard to the role that
the Central Government has to play in
the development of these industries dur-
ing the last few years. When we were
discussing the First Five Year Plan,
when we were formulating it and after
we formulated the Plac, there were dis-
cussions at a very high level to bring
into being certain central authorities in
order to deal with these cottage indus-
tries. I am sure the hon. Members are
aware of the First Five Year plan and
its contents and I need not quote from
that Plan. It is enough to say that as «
result of the efforts made in the begin-
ning of the First Five Year Plan and
the discussion held at various levels,
several All India Boards were brought
into existence of which the Khadi and
Village Industries Board is a very impor-
tant. So many Boards have been
AP M brought into existence for

" example, the Handloom Board,
the Small-Scale Industries Board, the
Coir Board, and Tea Board, the Rubber
Board, and so on. During the discus-
sion on the Second Five Year Plan.
when it was in the stage of formulation,
it was decided that these industries
should play a very vital role in the deve-
lopment of our national economy, and
for well-known reasons. Decentralisation
of industries is a thing about which we
have heard so much on several occa-
sions, and its importance is well-realis-
ed. We want to increase production
to the maximum possible extent in res-
pect of certain selected consumer indus-
tries, without at the same time impair-
ing or prejudicially affecting the maxi-
mum amount of production of some
other goods. That is necessary for our
expanding economy. It is in this context
that a decision has been taken that we
have to give the maxium assistance and
support for the development of these
industries, and these all-India bodies
have been brought into existence only
for the purpose of, if I may say so, sup-
plementing the efforts of the State Gov-
ernments and not supplanting the efforts
of the State Governments. This is a
point which has got to be very care-
fully borne in mind. Whenever an all-
India body 1is being brought into
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existence, it is not as if there is any
desire on the part of the Central Gov-
ernment to take away the authority of
the State Governments or to over-Cen-
tralise any thing, but there is really
every desire to supplement the efforts of
the State Governments. In respect of
these industries, the sole desire is to
assist the State Governments by giving
them financial support and by guiding
them in matters of policy.

Well, Sir, a little while ago, 1 was
giving the genesis of the Khadi and
Village Industries Board. It was con-
ceived mainly as an advisory body, that
is to say, to advise the Central Govern-
ment and the State Governments in the
matter of planning these cottage indus-
tries and preparing schemes for the
development of cottage industries of
various types and giving some sort of
support and strength by those who have
got a considerable experience in the
building up of these industries over a
long period of time in two or threce
decades. Though it was mainly conceiv-
ed as an advisory body, yet certain exe-
cutive functions were made to come
within the purview of the working of
this Board. I need not refer at the pre-
sent moment to the several executive
functions that were given to this Board.
But as_time went on—this body came
into existence in 1953—the Khadi and
Village Industries Board, by usage and
convention, and by the compelling force
of circumstances began to gather upto
itself several executive functions. And
it is now more than an advisory body.
It is now an advisory-cum-executive
body with adminiStrative responsibilities.
This is the position in which we find
that the work of the Khadi and Village
Industries Board has gone on during
the last two or three years. Now this
has given room to several difficulties,
firstly on the part of the Board itself,
and secondly on the part of the Gov-
ernment. The Board feels handicapped,
because it cannot hold or acquire or
even transfer property. Every scheme
that it formulates will have to come
before Government for scrutiny and
sanction. Every appointment that it has
to make will have to come before the
Government for final approval. There-
fore you can easily imagine the diffi-
culties that will arise in the speedy im-
plementation of the policies and pro-
grammes, mainly  programmes, of
the Government. The Board has to go
through this complicated and cumbrous
ptocedure of what we call red-tapism.

-
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Incidentally, Sir, I may say that this
Bill was formulated when the Board was
under the control of the Ministry ol
Commerce and Industry, and for various
reasons this Bill could not be proceeded
with till now because of the various dis-
cussions which we had to undertake with
the Planning Commission and other con-
cerned Ministries. Various observations
were made by the Karve Committee.
Of course, I need not go into ail those
things. Now it has fallen to me to pilot
this Bill.

This Bill, as I have already said, is
intended for certain specific purposes
and for avoiding delays. I was a little
while ago saying that in the course of
my experience with regard to the
administration of this Board during the
last 15 months I have found that the
work has been definitely delayed,
because the Board has necessarily to
refer to the Government each matter,
small and big, and each scheme, small
and big, and await the pleasure of the
Government for the sanction being
issued. And in spite of our best efforts
in our Ministry—all these matters have
necessarily to be referred to other
Ministries, including the important
Ministry of Finance—due to the inhe-
1ent circumstances in the very nature
of things, delays have become unavoid-
able with inevitable results. So, it is
mainly for the purpose of avoiding

.delays and ensuring speedy action that

this Bill has been designed.

Then, Sir, there is one important
aspect also which I would like the hon.
House to note. From the viewpoint of
Government, the appropriate Ministry
now isthe Production Ministry. The
Government is solely and fully respon-
sible for properly spending the
necessary amounts which have been
sanctioned, and it is responsible for each
and every scheme that may be launched
by the Board. It is responsible for every
appointment that may be made by the
Board. The Government is fully res-
ponsible and accountable to Parliament
for whatever is done or not done by
whom ? By the Board. This is a very
anomalous position. Here you are giving
the executive power to the Board, but it
is not the Board that is responsible for
the management or the mismanagement
of the funds that are allotted to that
Board. Sir, both the Ministry of Fin-
ance and the Comptroller and Auditor-
General have repeatedly brought to our
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notice that the responsibility for manage-
ment or mismanagement of the funds
should be laid squarely on the shoulders
of the authority which is entrusted with
the executive powers or with the admi-
nistrative powers. It is a vital principle
that is involved, and the anomaly, the
embarassing  situation, in which one
body is given the power to do things and
another body is made accountable to
Parliament, has to be removed, and it is
with a view to removing that anomaly
that the structure of this Bill has been
designed. ’

When 1 say that this Board has to be
made responsible, must be made
accountable to Parliament. 1 should not
be understood to say that the Ministry
is trying to evade its ultimate responsi-
bitity. Even after this Bill is passed
and becomes an Act under which a
Commission will be constituted, how-
ever much the Commission will become
responbile for certain things that they
do, ultimately it is the Ministry who will
be responsible to Parliament. It is the
Government who will be responsible to
Parliament. So, the overall responsibility,
the ultimate responsibility of the Gov-
ernment will be there, but the responsi-
bility will be shared to a very large
extent by the Board who will be directly
responsible for the proper administra-
tion of the funds and for the satisfactory
discharge of its duties.

Surr H. P. SAKSENA (Uttar Pra-
desh) : Devolution and delegation of
powers.

SHrRI K. C. REDDY : These are the
general observations that I would like to
make in introducing this Bill and seeking
the support of Parliament for this Bill.
Now, I would like to say one or two
things more before I take up the clauses
of the Bill one by one or at least the
more important of them.

Firstly, I should like to say that this
Bill has been drafted, has been finalised.
in close consultation with the present
Khadi and Village Indusiries Board. 1
do not want anyone to go away with
the impression that we have drafted a
Bill which is repugnant to, or which is
not approved, by, the present Khadi and
Village Industries Board. By and large
they have agreed to the provisions of
this Bill, and finally it is with their con-
sent and concurrence that we have
brought this Bill before this House.

[RAJYA SABHA |
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With regard to one of the important
aspects of this Bill I would like to say
something at the present stage itself,
because this was a matter on which the
present Board itself held very strong
opinions, and that relates to the two
bodies which we are setting up by this
Bill, i.e., the Commission on the one
hand and the Board on the other. There
has been some discussion on this aspect
and it has been pointed out that this is
going in for duplication. One hon. Mem-
ber in the Lok Sabha said that we were
creating diarchy in this sphere. He
meant that we were creating two bodies,
whereas perhaps one body would have
sufficient. It has been pointed out that
the Board itself as it is at present consti-
tuted or as it may be reconstituted, may
be entrusted with the full responsibility
of discharging the executive part of the
work also. Why do you bring in a
second body, viz., the Commission which
is contemplated in this Bill ? The argu-
ment looks plausible, but on closer
scrutiny it cannot stand the test of rea-
son and practicability. What we have
to understand in this connection is this :
The Board at present is about 15-strong.
Secondly, there is the necessity, the com-
pelling necessity, to give representation
to the State Governments on this Board.
In fact. in a conference which my Min-
istry convened at the end of Mav this
year, the representatives of the Stats
Governments who attended that con-
ference—Ministers themselves represent-
ed their Governments—were almost
almost unanimous—why almost unani-
mous ; they were unanimous—in sug-
gesting that there should be representa-
tives of the State Govgrnments on this
Board, so also on the other Boards, the
Handicrafts Board, etc. I think that this
suggestion was right because it is the
main responsibility of the States to do
these things and they should know what
is going on in the Centre or in the vari-
ous Boards or the administrative appara-
tus of the Central Government. We have
accepted that recommendation. That
means that the strength of the Board
will have "to be increased. Even if we
cannot give representation to all the
State Governments, they should be
represented at least by rotation. That
means that the strength of the Board will
have to be further increased by five
or ten. There is also the necessity to
give representation to artisans, and if all
this is done

Dr. W. S. BARLINGAY: They will
be represented on the Commission
itself.
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Surr K. C. REDDY: My hon.
friend has not understood what th_e
Commission is expected to do under this
Act. I will come to that.

This Board will have to be expanded
and the strength of the Board will have
to be of the order of 20 to 25 or even
30. Then, the question may be asked :
‘Can you entrust a big body like this
with executive powers and responsibi-
lities’? The answer is obvious; it cannot
be done. That is why we have thought
of this device of constituting a Commis-
sion which could be expected to dis-
charge these executive responsibilities in
a satisfactory manner. The Commission
will have not more than five and not less
than three members. Now if my hon.
friend’s suggestion is accepted and we are
going to have the representatives of the
State Governments on the Commission,
what will be the strength of the Commis-
sion ? Are you going to give representa-
tion to all the State Governments or
to two, three or four of them? Even
s0, it will become unwieldy. In the
matter of discharging executive res-
ponsibility in a work of this kind, I fail
to see how the State representatives can
play an effective role. So, viewed from
any standpoint, the Commission will
have to be a compact one, it must be
a homogeneous one, and it must be a
body that can be expected to discharge
the various duties and responsibilities
that have been entrusted to that body
under the Bill.

Then, it may be asked whether an
arrangement on this kind has not
explosive possibilities, whether the Board
and the Commission will not come into
clash, whether the Board will not be
displeased or dissatisfied if its recommen-
dations are not accepted by the Com-
mission and vice versa. Well, in human
affairs we have got to depend on certain
virtues, certain qualities, which have got
to be displayed by individuals and insti-
tutions. There is the Rajya Sabha and
the Lok Sabha and we arc working har-
moniously, but if we decided to quarrel,
we can always quarrel. There is no doubt
about that, even under the articles of
the Constitution as thev are. So also in
small affairs and in big affairs, I am
quite sure in my mind that, if we work
these provisions in the proper manner,
there will not be any opportunity for
anv clash of interested between these
two bodies, and T expect that the Com-
mission will be faithfully executing the
policies and programmes that the Board
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will be formulating from time to time.
It is here that I have got to say that this
Board which we have in view will be
according to the Bill, a Consultative
Body. That is the word used in the Bill.
The Commission will have to consult
the Board ordinarily on almost every
matter—on matters of policy and prog-
rammes. Also the word that is used else-
where in the Bill is that the Commis-
sion will be assisted by the Board in the
discharge of its duties. So when the
Board is expected to assist and when the
Commission 1s expected to consult,
you can imagine on what lines or on
what basis these two bodies will have
to function and as I said. I have no
doubts in my mind that they will work
harmoniously. It may be that some of
the pessimists among ourselves or those
who see the dark side of the picture may
have lots of doubts and suspicions and
apprehensions that this arrangement
will not go through satisfactorily but I
for the moment, will not take note of
it because even in the far event of such
a thing happening. I have power in this
Bill to dissolve the Commission. There
is a clause in the Bill under which the
Government can dissolve the Commis-
sion, and the status quo will remain, Our
work will not suffer. This is in the
nature of an experiment, if I may say
s0. As I have said before on the floor
of this House long ago, the company
pattern of management of our industrial
concerns is also conceived by the Gov-
ernment to be an experiment. There are
various ways of managing our industrial
concerns. In my Ministry there are
about, already, 8 or 9 companies regis-
tered under the Companies’ Act. My
experience, I would like to say and 1
would ask the House to give what value
it deserves, in the course of the adminis-
tration of these companies during the
last 4 or 4% years has convinced me that
by and large this company system of
management of industrial concerns has
yielded satisfactory and rich results.

SHrI B. C. GHOSE (West Bengal) :
How many public corporations are
under your care?

Surt K. C. REDDY : I don’t know
what the hon. Member means by ‘pub-
lic corporation’.

Surr B. C. GHOSE : It must be a
comparative study. How many statutory
corporations you have ?
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Surr K. C. REDDY : This is
first one 1 am having.

the

Suri B. C. GHOSE : Without know-
ing the experience of the other
thing......

SHRI K. C. REDDY : I can assure the
hon. Member that though I have no
statutory corporations directly under my
Ministry if I am a fairly—if I may say
so and I may be pardoned for my pride
—a good student of the administration
of some of these industrial concerns
through the other pattern which the
hon. Member has been referring to. 1
know, though it may be that I have no
direct knowledge or experience of it.

Surr B. C. GHOSE : Is it his con-
tention that he has knowledge that the
Airlines Corporation is not working
satisfactorily because it is a Statutory
Corporation ?

Surr K. C. REDDY : I would not
like to be drawn into a side issue, nor
would I like to say something about the
statutory corporations which my sister
Ministries are dealing with, but I can say
that so far as company system of man-
agement of compaines is concerned, to
which I have referred of which 1 have
direct experience, they have yielded good
results. T have no doubt in my mind that
if vou put the question that you have
put to my colleagues who are dealing
with the different types or patterns, they
will tell you a story which is different
from yours. That is all I can say about
the point that the hon. Member has
raised.

1 was stating that the company sys-
tem of management has proved a suc-
cess and this Commission, which this
Bill seeks to establish, is also a Corpora-
tion. Though they are called com-
panies, they are also Corporations. The
only difference is. whether they are sta-
tutory companies or corporations regis-
tered under the Companies Act. That
is the only difference. So far as actual
results are concerned, so far as essentials
are concerned, I find no difference bet-
ween a statutory concern and a com-
pany registered under the Compaines
Act, It may be that if they are statutory
concerns, there are certain obligations
laid which have to be discharged but
that can as well be discharged even by
private concerns which are registered
under the Companies Act. It is not so
much the letter that counts......
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SHr1 B. C. GHOSE :
differnece ?

What is the

Surt K. C. REDDY: . but the
spirit in which you administer that
counts. That is what I would like to sub-
mit with regard to that point.

I would like to come to the Bill
because I have taken too much of time
in dealing with the general aspects. This
Bill seeks to establish, as I said, a Com-
mission for the development of Khadi
and Village Industries and for matters
connected therewith. The first point
that I would like to make in respect of
the provisions of this Bill is regarding
the industries that are covered by this
Bill. ‘There is a schedule which lists
about 10 industries. They are Bee Keep-
ing, Cottage match industry, Cottage pot-
tery industry, Cottage soap industry,
Flaying, curing and tanning of hides and
skins and ancillary industries connected
with the same and cottage leather indus-
try, Ghani oil industry, Hand-made
paper, Manufacture of cane-gur and
Khandsari, Palm-gur making and other
palm-products industry and processing
of cereals and pulses and of course
Khadi. Now it has been asked ‘Why you
have not included this industry or that'.
There are some other industries which
perhaps could be brought under this
schedule. For that my answer is that
under clause 3 we have the power to
include new industries also in the sche-
dule as we go along and whenever we
include such new industries in the
schedule, the House will be apprised of
it and a copy of each notification issued
under this clause will be laid before each
House of Parliament as soon as may be
after it is issued.

With regard to the Commission, as 1
said the idea is to have it as a compact
body. So the strength is fixed at 3 to 5,
three is the minimum and five is the
maximum. With regard to the Secretary
of the Commission he could be appoint-
ed by the Commission but he should
be a Member of the Commission. In
this connection at this stage I would
like to say that we have made an
improvement, if I may say so, from the
original draft Bill as was introduced in
the Lok Sabha and at the time it was
passed by the Lok Sabha. That is clause
6 to which [ would like to invite the
attention of the hon. Members. “The
Central Government shall appoint a
I person not being a Member, to be the
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Financial Adviser to the Commission.”
That is designedly added to this Bill. It
has been incorporated in this Bill
because of the reason that as we go
azlong we have to entrust this Commis-
sion with crores and crores of rupees
for the development of Khadi and Vil-
lage Industries. Now the Khadi and Vil-
lage Industries Board began with admi-
nistration of funds of the order of Rs. 2
or Rs. 3 crores in the beginning. Now
they are spending about Rs. 5 to 6
crores per year. The hon. Members are
also aware that in the Second Five Year
Plan Rs. 61:5 crores have been allotted
for these industries—Khadi and Village
Industries—excluding the Ambar Char-
kha programme, the size of which 1
expect will grow from year to year. So
it means that this Commission will have
to deal with funds. ..

Surr KISHEN CHAND : May T ask
whether it was not Rs. 200 crores for
Khadi and Village Industries in the Five
Year Plan ?

SHr1 K. C. REDDY : I am sorry, I
have to correct the hon. Member.
Rs. 200 crores is for Khadi and Village
Industries, Handloom, Small Scale
industries and Sericulture and so on.
For Khadi and Village Industries only
which fall within the purview of this
Board, the amount is Rs. 615 crores
apart from the working capital etc. for
which a separate provision has been
made. So when this Commission has
to deal with funds of that order, it was
thought necessary and essential that
there should be a Financial Adviser who
will be watching the financial side of
how this Commission will be discharg-
ing its main responsibilities at the vari-
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' that they are very comprehensive ;

ous stages, at the time of the prepara- °

tion of the budget, at the time of draw-
ing un of the various schemes, and
regarding the procedure through which
the funds will be administered, drawing
up of the annual accounts, so on and
so fourth. The Financial Adviser will
be a valuable element in this structure
that will be brought into existence by
this Bill.

Provision also has been made for
making use of talent wherever it is
possible and whenever it is available, to
assist the Commission in the discharge
of its duties. Thev may invite people to
come and attend the meetings. They can
take their advice but they will not be
entitled to vote and that way, other
persons also could be made to parti-
cipate in the working of this Commis-
sion,.
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With regard to the Board, I have
already said what I had to say in coutse
of my general remarks. This Board, as
1 said, will be an advisory one and it will
be constituted for the purpose of
assisting the Commission and the Board
will be consulted by the Commission
and it is the intention of Government
to expand this Board and to provide
representation for the State Govern-
ments to the maximum extent pos-
sible.

With regard to the power of appoint-
ment of the Commission, the Commis-
sion, under-this Bill, will have power to
make the necessary appointments but
subject to the proviso that if any appoint-
ments carry a salary of more than
Rs. 500 a month, then it has to be sub-
mitted to the Government for &pproval
and sanction. That is a salutary provi-
sion and, in the present mood of Parha-
ment, a provision which they will ap-
prove of wholeheartedly.

With regard to the functions of the
Commission, Sir, 1 would like to sUe;y

e
coverage is very wide. The Commission
will, of course, be entrusted with the
task of planning, organising and imple-
menting programmes for the develop-
ment of Khadi and Village Industries,
planning and organising the training of
persons engaged in the production of
Khadi or in village industries, to build up
a reserve of raw materials and imple-
ments and to supply them to persons
engaged in the production of khadi or
in village industries at such economical
rates as may be suitable in the opinion
of the Commission, to provide for the
sale and marketing of khadi or of pro-
ducts ot village industries. to encourage
and promote research, to maintain or
assist in the maintenance of institutions
for the development of khadi or village
industries, to undertake, assist or
encourage the production of khadi or
the development of village industries, 1o
promote and encourage co-operative
efforts among manufacturers ot khadi
and persons engaged in village indus-
tries; for ensuring the genuineness of,
and for granting certificates to produ-
cers of or dealers in. khadi or the pro-
ducts of any village industry and to
carry out any other matter which may
be prescribed. So, the powers that will
be entrusted to the Commission will be
very wide and will be sufficient to en-
able them to discharge their responsi-
bilities in a satisfactory manner.
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Shri K. C. Reddy.]

ow, Sir, I would like to refer to two
or three aspects more before 1 con-
clude. 1 would like to say that the over-
all control of the Government over this
Commission or this Board is secured by
the provisions of this Bill. The only
question is to what extent Government
will exercise that power. In my experi-
ence again, I have found that on very
few occasions only was Government
called upon to exercise its undoubted
power in the course of the administra-
tion of these companies under the Com-
panies Act, but it and when it is found
necessary, in the larger interests of the
country or for the proper functioning of
these industrial concerns which are run
on the company pattern, Government
have not hesitated and will not hesitate
to exercise its undoubted reserve power
in order to see that these concerns work
on a satisfactory basis. We have pro-
vided for that reserve power under this
Bill.

With regard to finance, accounts,
audits and reports, I would like to add
briefly what this Bill provides. With
regard to flnance on which Parliament
i« very particular, that is to say, on the
question of accountability to Parliament
in regard to the expenditure in the pro-

per manner and in the following of the -

proper procedure on which Parliament
is so very keen and rightly so, this Bill
has provided all the necessary checks in
order to see that things go on in a pro-
per manner. The Budget has got to
come before Parliament every year, that
is to say, the amount that will have to
be spent by this Board or Commission
will have to be voted every year by the
Parliament and, on that occasion,
Parliament could certainly go into the
working of this Board, criticise the
working of this Board, throw out valu-
able suggestions, see whether such and
such amount is necessary or is sufficient
or insufficient and so on and so forth,
So every year, Parliament will be hav-
ing a valuable opportunity, when the
Budget relating to this Commission
comes up for being voted upon,

Surr C. P. PARIKH -(Bombay) :
What about borrowing of money under
clause 21 ?

Suri K. C. REDDY : Yes, they can,
“Subject to such rules as may be made
in this behalf, the Commission shall have
power to borrow on the security of the
khadi fund or the village industries fund
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or any other asset for any purposes for
which such funds may be applied”, that
is to say, they can borrow within cer-
tain limits and under checks. They can-
not borrow any amount that they may
choose to borrow but can only borrow
to the extent that it may be.covered by
proper security. So, the Budget comes
up before Parliament annually. The
accounts of the Board will have to
come before Parliament annually; they
vill be placed on the Table of both
Houses of Parliament. Provision has
been made for proper auditing. The
Auditor-General is very much in the
picture; he will see to it that audit takes
place in the proper manner and the
audited accounts will be placed every
year before Parliament. In addition to
this audit report which should be placed
before Parliament, certain reports will
have to be submitted by the Commis-
sion from time to time and annually.
The Commission will have to submit an
annual report to Government and Gov-
ernment, in its turn, will place that an-
nual report on the Table of each House
of Parliament. Through this mechanism,
Parliament will be kept informed as to
the quantum of amount that this Com-
mission will be spending every year for
the development of these industries, how
they have been spent so on. The dudit
reports and audited accounts will
be placed before the Parliament and
ultimately, the annual report of the
Commission will be placed before Par-
liament and on everv occasion, Parlia-
ment will have the undoubted right to
go into all the aspects of the question
and give valuable advice and guidance
or whatever they choose to do in all
these matters.

Of course, the last two clauses of this
Bill, clauses 26 and 27, provide for the
making of rules and regulations under
the various clauses of this Bill, that is,
what has come to be known as subordi-
nate legislation. and we have provided
that whenever such rules are framed by
Government under the rule making
authority provided for in this Bill. those
rules would be placed before Parlia-
ment for not less than 30 days and they
will become operative only after that
period is over.

Finally, as I said earlier, there is
power to dissolve the Commission, a
very drastic power, if 1 may say so.
After taking the trouble of creating a
Commission, of creating a Board solely
for the purposes of ensuring the proper
development of these industries and with
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devolution of authority and with dele-
gation of responsibility, etc., we have
taken, strangely enough, the power to
dissolve the Commission if we so choose.
This is very necessary because, as I said,
this is an experiment we are making and
if, in the course of that experiment, we
find it necessary, in the larger interests
of the country or in the interests of the
proper development of these very indus-
tries, then Government undoubtedly
should have the right to dissolve the
Commission. I for my part do not
foresee any necessity for exercising that
power of dissolving the Commission but
if it comes to it, it is obviously better
to have that power and that has been
provided for in this Bill.

Well, Sir, 1 would not like to take
more time of the House at this stage.
Undoubtedly, several points will be rais-
ed by hon. Members and I hope by and
large,—and I am quite sure—they will
be constructive and helpful which will
require an answer; [ reserve my answer
to such questions for the closing speech
and, if for any reason I will not be abie
to be present in this House at the time
when the reply has to be given—I will
take the House into my confidence and
say that a very important sub-commit-
tee meeting of the Cabinet has been
fixed for 5-30 p.m. in which I will have
to participate; this is the reason why I
asked the Deputy Chairman as to whe-
ther the House will adjourn at 5 today
and carry over the debate for tomorrow
but it was decided that the Bill should
be concluded today—I1 seek the indul-
gence of the House for my absence but
my colleague, the Deputy Minister, will
be here. I myself will be here for the
best part of the debate. So, if any fresh
points are raised, T will try to answer
them towards the end of the debate.

Dr. W. S. BARLINGAY: May 1
ask a question of the hon. Minister at
this stage ?

Tue VICE-CHAIRMAN (Surr P.S.
RaJacopaL Nampu) : I will give you a
chance to speak. You can then come
forward with your views.

Motion moved.

“That the Bill to provide for the
establishment of a Commission for the
development of Khadi and Village
Industries and for matters connected
therewith, as passed by the Lok
Sabha, be taken into consideration.”

-
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There are seven hon. Members who
had sent up their names to speak on this
Bill and as the time before us is very
limited, I would request every one of
the speakers to have only ten minutes”
times to speak. I call upon Professor
Malkani. .

SHRI H. P. SAKSENA : May I know,
Sir, what list you referred to just now ?
We are developing, I am sorry to say,
a very unhealthy practice and a very
unhealthy convention. It is for you, Sir,
to call upon any Member you think
is entitled to speak on this particular
Bill, which relates to Khadi and Village
Industries, and I am very much dissatis-
fied with the list that you referred to
just now. I take it that the debate will
not be confined to those persons only
who had taken time by the forelock
and given to you their names, because
I am also one of those who want to
participate in the debate on Khadi and
Village Industries.

Tue VICE-CHAIRMAN (Shri P. S.
Rajagopal Naidu): Your request will
be taken due notice of. Only hon. Mem-
bers who are desirous of speaking had
sent up their names before hand and it
is not that f any hon. Member had not
sent up his name, he will not be called
upon. It is not that. His wish also will
be taken due notice of. I now call upon
Professor Malkani.

Dr. W. S. BARLINGAY : Since the
hon. Mr. Reddy will be leaving after
some time, will you permit me, Sir, to
ask him a question ?

THeE VICE-CHAIRMAN (SHrr P. S.
RasaGcorAL Naipu) : Yes.

Surr K. C. REDDY: I will be here
till 5-30.

Dr. W. S. BARLINGAY : 1 do not
want to take your time. Just a question
for clarification.

THE VICE-CHAIRMAN (SHrI P. S.
RAaJacorAL Namu) @ You will get a
chance before 5-30.

Pror. N. R. MALKANI (Nomina-
ted) : Sir, I welcome this Bill, which [
consider an important Bill though the
Bill has been presented to us more than
one year and a half later. It was origi-
nally introduced in the Lok Sabha
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|Prof. N. R. Malkani.]

sometime in April last year and the Bill
has now come here sometime in the
middle of September 1956, Better late
than never, it has come before us and,
as I said, I welcome it. There may be
some reasens behind the delay. 1 hope
they were not political and they were
only due to pressure of business, for the
Bill has come rather very late before
us. We have been expecting it for the
fast so many months,

Sir, the Khadi Board is not the only
Board of its kind. We have five other
Boards also, the Coir Board, the Silk
Board and so on, and two of the Boards
are also statutory Boards to my know-
ledge. I think the Coir Board and the
Silk Board are also statutory Boards. 1
also understand that some of the State
Boards are statutory; 1 believe so, Sir.

SHr1 K. C. REDDY : Six of them.

Pror. N. R. MALKANI : So it was
rather incongruous that some State
Boards were statutory, some of the other
Central Boards were statutory, but the
most important Board known as the
Khadi and Village Industries Board, that
was not statutory and, Sir. you and I
and so many of us know the difficulties
—I won’t say, they were obstructions—
the difficulties which this Board had to
face from time to time, and to the best
of my memory 1 think it was twice if
not thrice that the Board was prepared
to resign and get out in order to see
that the work was not hindered. Mem-
bers of the Board were persuaded later
on by the highest authorities to continue
and they were told that the hindrances
and the obstructions would be removed.
These hindrances were partly financial
and partly administrative, but these hin-
drances to my knowledge were mostly
psychological, of a different kind of
belief, you call it sentiment or belief or
feeling or outlook on life, but to my
mind because there was a different way
of looking at things, it has experienced a
lot difficulty about them. To-day the
Board is under a different Ministry and
to some extent, if not to a great extent,
all psychological obstacles have been, I
think, overcome. Yet the financial and
the procedural ones remain, and this
Bill goes a long way in removing those
obstacles, as you say financial. But as
far as I remember it was only—I won't
say a couple of months—it was only a
month back that a very important mem-
ber of the Board told me that “our
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| whole work has almost come to a stand-
i still because further sanctions are not
1 forthcoming in time”.

‘ Surt P. D. HIMATSINGKA (West
Bengal) : Funds are not forthcoming.

Pror. N. R. MALKANI: And he
said : Ours is a running concern ; ours
is a decentralised affair; all over the
country we have got to pay so many
people and immediately ; the poorest
people, not the contractor but the poor,
spinners, the poor weavers and the poor
dyers. We must have not only funds but
ample funds which do not lapse and the
sanctions must be always there so that
we don’t have to wait for-sanctions
from time to time, from period to
period. And often, Sir, it so happened
that the sanctions came just in March
or just late in Februray so that the
money could not be spent and the money
lapsed and yet, in spite of that, Sir, it is
very remarkable that the Board has
made progress, which I would call pheno-
menal considering the obstructions and
the hindrances, psychological and finan-
cial, because to-day I believe that the
Board is producing Khadi alone or will
be producing Khadi of the value of
Rs. 5 crores per year. It may be more ;
it won't be less. But, Sir, more than
that, as the hon. Minister told us, the
Board is being tuned up or toned up to
produce much more, very much more
during the next five years, and to
develop its strength at a galloping speed.
It cannot do so unless the Board is
statutory. 1 therefore from that point
of view, Sir, suggest a few changes and
I hope my hon. friend the Minister, who
is extremely sympathetic, will pay them
due consideration. The Board must
remain as it is today, Sir. It is a Board
consisting of handpicked men, the best
Board that I am aware of in the whole
of India, and every member who is on
that Board is a man of long experience,
tried, and a man of conviction and a
man of broad- outlook, which alone can
make the work of the Board successful.
I challenge whether there is any other
Board so well constituted as this Board
and yet, unfortunately, it had to meet so
many difficulties which just now are
being overcome slowly.

Sir, as far as I know, it was the
Board’s wish that the Board should be
made statutory, but as far as I know,
the Board also wish that the present
executive committee should be more or
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less converted into the Commission. 1
do not know the present strength of the
executive commitiee of the Board. Per-
haps it is 8, or you can kindly enlighten
me as to what is the present strength of
the executive committee of the Board.
1 believe it is more than 5; I believe it
1s about 7 or R o my knowledge.

Sir, I have got before me a resolution,
Resolution No. 2, adopted by the All-
India Khadi and Village Industries
Board on 3rd August, 1954, It was sup-
plied to me by the Rajya Sabha Secre-
tariat while putting a question in the
House here, and the Resolution reads as
follows: The Board accepts the arrange-
ments proposed in the draft Bill é6n the
strength of the convention—mark the
word ‘convention’—agreed to by the
Minister for Commerce and Industry
that ordinarily the Central Government
would constitute the Commission only
out of the members of the Board, whose
aames are proposed for the purpose by
the Board. I hope, Sir, you will kindly
observe that convention which to my
mind, is a basic thing and a fundamental
thing. As I said just now, this Board is
the most important of all the six Boards.
As 1 said, this Board has got to develop
its strength at a galloping speed.

Sur1 H. C. DASAPPA
You mean the Commission ?

(Mysore) :

Pror. N. R. MALKANI: I am at
prescnt on the Board. When it becomes
a Commission this Bill would have been
passed.

Now, Sir, this Board itself suggests
that there should be convention that the
present executive committee of the
Board should be made into the Commis-
sion, and I personally am of the opinion
that if the work of the Board is not to
be further hindered from within, is not
to be disrupted from within, but is to
g0 on at a galloping speed as expected
and as desired, then the present execu-
tive committee, whatever be its strength
—it may be 3; it may be 8; whatever be
the strength—should be converted into
the Commission and given the statutory
powers that they desire. In any other
case, Sir, if other persons, officials or
non-officials, who do not fit into the Com-
mission, are put into the Commission
and this convention is not observed, the
Board will not function, and it is the
most important Board, which has got a
duty, to my mind the most difficult
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duty, to perform. The Board must be
homogeneous from  within and the
Board must be as desired by the pre-
sent members of the Executive Com-
muttee. Sir, 1 would also suggest another
thing and that is that 1 find in the Bill
that the Secretary (Time bell rings.) Sir,
[ may as well sit down.

Surt P. D. HIMATSINGKA : Sir, he
is speaking about khadi and he has got
to explain the whole thing.

ProrF. N. R. MALKANI: I am not
wasiing time. You must give me 1§
minutes ; this is an important Bill. I do
not speak on each and every thing, as
you know,

Sir, the Secretary here is a .whole-
timer and rightly so but I do not see
that the Chairman is a whole-timer. I
know that the present Chairman is
almost—why almost—he is a whole-
timer. He works day and night; you can
call him day and night timer. But here
nowhere is it mentioned that he should
be a whole-timer. Sir, this Board has
to do research work and

SHrRt H. C. DASAPPA: He may be
whole-timer.

Pror. N. R. MALKANI : I say that
he should be as the Secretary shall be.
Sir, this Board has to do research work,
has to do training of personnel, has to
prepare the tools, has to do marketing,
has to supply credit. Is there any such
Board of this kind, of these dimensions,
of such multifarious functions and duties
in India ? And they are important func-
tions and duties and I rather am of
opinion that all Members of the Com-
mission should be whole-timers—not
part-timers—as they are today more or
less whole-timers, each one of them.
They are, I think, 19 or 20 strong. So
I said that the Board should be a com-
pact Board, well-constituted, homogene-
ous, and they should be all whole-timers.

Sir, as the time limit is there, I will
just draw your attention to this Karve
Report. There is an important para-
graph—there is no time for me to read
it out—Chapter VIII on Pattern of
Organisation. It suggested that as there
are six Boards and they are very much
near each other, like each other, with
similar apparatus and organisations and
all of them are going fo be statutory one
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[Prof. N. R. Malkani.]
by one and very often they are inter-
linked and intertwined, there should be
one Ministry. And I believe that this
Bill has come to us late because the
Government Wwas contemplating and
thinking and worrying about it, as to
whether to have one Ministry or only
have a Commission. I am of the opinion
and strongly of the opinion, that there
should be, if not one Ministry, at least
one Commission which should have all
these Boards under it. Sir, members of
the Karve Committee, all of them said
that at least the textile side, whether
handloom or mill or khadi, should be
under one Board. I am personally very
strongly of the same opinion—they even
went further ; some of them said that all
the Boards and some of them said some
of the Boards but every one of them
said—that the Handloom Board must be
under the Khadi Board. I do not see
any reason, any shred of a reason why
it 'should be separate. The very word
handloom should mean—and I have
been trained to think—that the hand-
loom industry depends upon what is call-
ed hand-spun yarn. It cannot survive
without the active help and support of
Ambar Charkha, and today we are
building Ambar Charkha from the bot-
tom but at the top we are killing it. At
the top we are handing over handloom
to the mill sector, slowly to the power
loom sector and gradually to the mill
sector and the Ambar Charkha sector
will have a bottom without a top, will
have the feet with no body at all. If the
Amber Charkha programme is to suc-
ceed, is to be something worth while,
then the handloom sector should be
joined with the Ambar Charkha sector.
These are so interlinked, are so much
intertwined, that one’s prosperity
depends on the other. I cannot contem-
plate the handloom sector being given
over to small scale industries or to the
mill sector; it is like vivisection of .a
live body into two parts ; it is like parti-
tioning a whole into two parts. And the
other part is being utilised unfortunate-
ly to put down the Ambar Charkha.
That is the impression on my mind;
that is the impression on many people
outside the House that the handloom
sector is being developed in such a way
as not to develop the Ambar Charkha.
That suspicion, that strong suspicion
must be taken out and must be uprooted
altogether and that can be removed only
when the handloom sector is handed
over to the Ambar Charkha sector
under one Ministry, under one Commis-
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sion—which is the textile sector itself—
so that all the sectors grow simultane-
ously and harmoniously.

Sir, T consider that the Board is not
only for producing Khadi, not only for
Village Industries, but the Board is there
—1T take it—to found a new society and

. perhaps this is not the place or the time

to talk in those terms. This is the most
valuable Board because there are values
behind the work of this Board. It s
not merely producing Khadi; it is not
merely crushing oil ; it is founding to
my mind-—and I believe in it to a great
extent—a new way of thinking, a new
way of living. Unless it is given a real
chance, a living chance, a sporting
chance, the Board will not succeed ; it
will be decapitated at the top with only
its feet, standing in the air as it were.
So we must think in those terms also
when we pass this Bill.

s IqFAra ATEw (qeEs) o o9u-
gATENET WEIRT, HO & 9794 g 97 faer
T €, TAHT § TN AT §, geitn
zo& fod  Ogr wgr ST 9ar § . Better

late than never.

Surr H. C. DASAPPA : Can we also
follow ?

SHr1 DEOKINANDAN NARAYAN
{ shall try.

SHrRT H. C. DASAPPA : If you want
us to understand you

s IERERT ATCEO o ATTERT AT
FIATAT AT 6 AT FT @ET A 28U 3
¥ w99 g A fow fm ¥ 5w ey
S F I guT, o faw F At AR F
AR TaTHz FT 51 feaede 3ad qrafag
AT IR, UF qIg ¥ ST € gAT | HH
qar & fF fradt wieal & sg 1S 4 s
fFar #T #4077 ¢ 7N | &Y 98 39 qd
9T 94T fF AT FT A gRARAA TS E,
ORI ®Ed IS 7 faar 97 1 Igw
TF g 8§ 2zzq a1 3w # fawrfar
g 9 & 917 709 g I¥ 912 T a%
oo fF E7ed 1S a9 9 AR qIEy
qar EWT fR owEw feuy & udd wEW
7 g fowr & @ar § 97 gor | 9uig,
99 = fafreer o 9 o 9w gar
AR W QauY ¥ oI 3¢ 99 9% Ug
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faer oTTE AR AT VRT £ | TEE ATIHT
qar Fw a%ar g fx and ﬁtmﬁa‘m!
?miﬁw&waﬁfﬁrﬁw‘
A

To Teweqo THo iR : TAIHE AT
TE 8 7 ’

st Jamitara AwAw o ST g 4 AE
B9 aa #1 o w3 £ or forrer foreir |
Ig @Rl AT AHEE AT §, 9§ g
Seared a5t & 7T § ITHN AOHTAET FAT |
gt g fF ey d A ww AR &
fast #Y smm% AR AW w7 57 faan €
FifE 7R qar § 5 299 o FoAsea
a1 g3, 78 fam =9 % W GHE FT
T AT AR gER EAr 30 A gs
T ST BF AT W/ AN it well that
ends well.

Pror. N. R. MALKANTI:
hope it will end well.

Let wus

ot FJFATA AWAT : § UF @
1T wraHy g § S A g 98 1%
g fF it mfady & &t & o Farer
qar 747 o7 fF 3§ e & e a9
T FOM FF & W aF AT ;A
W oTH § S AAAE &, ' 7 qrfey
FT & | AT ST 7297 AT A F AT
T F S eaE € sy afed, i
TEARTER | W wifEw gf, 9w ¥egae
F1 fad, wf aF & e @ g o9
AATeTZH F7 A% qgd w9 fomg @
Y & A & 1 F T g w7 A
FAAE § I AR TZ TR FF w=ay
g ff @2z a5 a7 a1 AR A9 T
g 3w faera FWEl 1§ Oy Wy
AT AR § % ag faa e caew & oman |
g, T AN & @rdr A% & a9y
qE #, Gy a1 AT A & ey A g
7 9 I Tg FIAT A=y I, TH AT
¥ 3ER ¥ A fear 8
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Z, TF gUTT 2, OF famy urT-syaedr
FT IO § | HETeAT Wiy v A e
AT | AT G TR g, F AT Agy

qgAT  WEar § fF Far wgrem
{ @EY F, AT FY, 39 T2 T TH
faar fF ¥ ar ¥ F0% T FT @R A9
anah-‘uﬁT o, ¥ AT@ @RI &V FIH
g1

5p.M

TE, T T W R UF HigAT aH-
ey #7 fwi FA7 R 9, W o*
AZHFT ATHIT sqaeaT &) &1 aet & FAifH
¥ s o 5 fergem Ay o W
§ SET g7 § WY 9 Tl A dgqdy, 99
TEl & T GgAW R/ S9 | &
dfgs, amfas S9fd T @Er #wiK
FrET & wR fREY gEy o & 8 A
AT |

T G A AW §, gty g
coTfT /AT (ALY AT QT AT FH AH
Tgi W@ qEr g, A @Er 97 qu
fazarg 2 1| SRR Uw STg fawr § ¢

“Khadi means bread for lakhs of
the poorest of the poor, many of
whom, but for it, would have nothing
to assuage their pangs of hunger. The
full magnitude of the economic value
of Khadi will be realized only when it
is borne in mind that, given the
chance, it can furnish additional
employment for 10 to 15 millions of
people in this country.

Khadi 1epresents also a new concep-
tion of civilization—a civilization in
which material, moral and spiritual
values are not divorced from one
another but become interchangeable ;
a cuvilization of which Ruskin has
tried to portray the essence in hls
‘Unto This Last’. For India, the
revival of Khadi marks the beginning
of an epoch of spiritual regeneration,
the power and beauty of which time
alone will unfold.”

afz @E o arERT & O #r 39

TF G T @M arg A F9F G
T ATEA g, a8 78 & fF S fR R
WS AAFTET 9ga 7 Aifew § w3, TAE

g fas @ F1 oF #9357 97T F4,

, feraTTer ATHTIST s0a€qT FT GO FT 0T
gt A £, At 93 g fagar & oo
| T SFATRAIST F I F A @I HIT ATHGT
e T ASE £ | FTO, 9% €OF OF

ST FTA A F a7 A Ay A A GET faarz g | Fer s @ fF @
&, T 99 UF wifew AT 8, UF qe | AT gEeAAE ST W@ E 1 AT

6—33 Rajya Sabha/56.
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gRAIHEE & femg & a1a SaEr gy
femmdy 2T &Y, T F AIEH AATAT FEAT
g fr fergeam & @@ & TR S
afs 75 g, 9 98_fergeard a7 £
foram gfAF T §, 70T wAg
THMITHS TS § FEiE 98 @ §@
HFAT §, T G THAT &, a8 AIG TG FHAT
&, ag <A @ THAT & WX gAR A A
fiyer SN FIA a1 AN &, T EATU FATE
AT FAT T &, AT 59 TG &l GLEIR
Y F¥ A WEAT I W A giAF I
F 707 4a7 g1 TE & [T IHT 91T grav
@ §, SO AT 3W H AT e
Lo L e e T AR E A I o
FIAT AR & T IS (AT Gy AW J-
T & wE T § fAad s 9 )
i arnfsE W ATaE SEd
TTOAT FIAL A1(EA, FMiE 918 9= arg
T, ATy oy T {EEgEAT A AT A
LTSS FT H&T AfTH II7 &1 Aal, AIRTIAH
T & T8, aegfas g & g, afew
P FT AT W § | a1 W d WA R
AT A B T GHA & | FATR AG WA
ge-gie gwsl d der § AR qF e
qg FEA & [P A Th FIH A QA A
T& 3 wwa | gfrar &1 W a8 W a@h
F1 wqwa ¢ 5 sigt feardl & aF gt
S g, aat St afsaferdl fwefadis
S T T ALY AT a7 AlATSA ATREIIT
S aF WT ALY § TFT qF TF AT FAT
qg 7E T THA 5 7 QO a9 4, ArErr
¥ R WOW § WL 9T @1 9% | Tgfas
F qgelt ST A7 HOF AIAG FAT AEAT
§ag g § fF @l HR JreiEn & g7
zq famg & & g s gfe ad
mIqY F1Ea  f6 FHEE ar i § o
wen frad Y, famer ardt o2 g 9%
¥ wrgT &Y, vt g7 1 T A = frg
y fas @@y &1 7 39 fag famg & wagde
Yadr & fr oAt ag #i fes a3 2
a1 meEeeriz & foraw &1 e g
wereny Tl A g @ dEE ae
wed & 58 A § fagE €, ag wd
et fawTie § |

AT FIEATTGE TATEHL AT Fgarer
g ak Ak 7 Y § ag W {5 g6
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W1 o9 &0 R g7 g Arfew | e faw-
TAr 3, 98 qOE 2, 9 990 A% § @4
T g9 2, TR @ A9 917 & q19 IR
fe@ & 57 a% = AT amE & 9fy
qZT FY ez T ERM, 9 a% g9 ;I
FH F 6T Al a1 | w1 g Faa,
1 Fel frad wdt g fr e wwer
TR AHF GaT FEAT 8, 9@ wEET 99
¥ oI d39A & o0 FeF; (THT A )
Afe agt # @1 3 v gur T qar
IgFT 0F 78 ¥ faiy Fvy & 3T gur
UF qIE ¥ AAF IS 8 | &1 4g §W|
F¥ 71 & f5 w0 w1aw 2 &, wafeat
FAT ET §, T A% fFAAr & FHfeat
FAT g3, T Fafeat Fr faswrfeai a1
AT GE FT ATHGRC AT GET F graey
¥ oY Fwfzar Fraw gg, 3% fawfant
HY X HHY 77 = A& o 72w o

q ok Fig mowr famg § omme f
AAr Fgar § fF g agt agg a9 a9
FIRETH &, FgT a8 IANT &, I AT gAY
AT TTRT § YUY FAT To ¥ FATET
AT TR W E T S
THIA TTEIST &, T TS W WTHGAT
8¢ FUT To AT & | T TEIT AT
FAEOS 8 ATE AEfFEl A7 w9 ] §
R AT G2 ITRT ATH Wy 9y A
AT ¢ FAT LY AT AIIAET AT OAH
3w E aw fF famg ¥ oo e,
aria® farrg & 2fed, amfas famg &
fgd, oo wgwear v frmeg ¥
afgg, st T A 9T AT gRm
f& & Ak gmeEm, 7 fegemw &
YT ST R HTAT &, ATHT v FATT
T FAEl AHKAT THF AL | @ G
SEARIT FT T4 F )

34 fag § o 3fea, wifts aga
¥ ggf TP § | Lo FAT FT YL
fast qar 71 § &t A9gdl A 4R AR

T fret & At #" Y aE

0 & 3! faem € M7 afz wo w1
Fr @&y 7w 4 F@ E v Y
3 FAT AAgY  fRedr g, Ay wo
q3&e | 97l Fgr a4 fF oAt @7 s
F QAT FV HIAIAT 37 G HFEL TG
| TCHH B FUM | H Lo A€ § F7AT
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TEgm & g W fergeam § a A
qq qs:eraar"n'urxmt‘mmmgﬁ
T(W‘TEFTE[EI

THE VICE-CHAIRMAN (SHRI P. S.
RAJAGOPAL NaIDU) : Please wind up
now.

5HRI DEOKINANDAN NARAYAN:
Two minutes more and I shall finish.

q S I ATE YT FTAT 9 G 2,
98Y3 F T B1E 1@ 9, 8¢ T IFHI
Heqr @ A arg o, qEr ¥ #e
gL 9X FW T A AT FT, T
S ARG T AT F a1 F1 FeT
FEAY AT Tg“r 31 zEy TR Tar TR
f T W § grgrde Oy = 2, A B
FHEr W@ § | AT AT 9= mﬁrm“r

wogdr & fam s v Aars g @ g |

“feRraeT i3 ELS 1o S
yafaa fFamE g, ferraar & o frer aE
¥ dzEdl Ay grEer =ﬂ|Qa o IGAT
Arfgd | zoF des faad &

‘Democracy and Industry’'—*“There
is no prospect that machine work will
ever make anything like the demand
on character from the ordinary work-
ers that the old crafts used to make
and some skilled work in some cal.
lings makes today; the craftsman who
knows something of what beauty is
because his own hands bring it into
being....all get more from their
work as well as giving more to it
than the modern factory worker ever
can.”

[MR. DEPUTY CHAIRMAN in the Chair.]

orfe @ & a8 FEAT ATeAT § F g
ST Ay I HEAA § 98 IS A7 7 |
§ @t agey ¥ QAT =nar § Foamw
AT @y A AT B FE ave &
FTCETT FT FEIT T T4 AT &
AR HE FET T oA | feEr o
fir ga% fad Q1T a1d sragTs & Reserva-
tion and demarcation of spheres of pro-
duction. gy 7% ATTH 38 AL T 53 TEI
farar | gEdr aTd ST FHFAT °41:Non-expen

sion of the capacity of large-scale indus-
tries.
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I‘rm?ﬂ agy § f& feafwr few @8
1% & TAX g+, HEwfcs g9, w9,
gAY <TEA Ay T g W, faw
faa 71 9% @ET S 7 F1 B TG
o, w9 TREY |, wArfan FHRA | fawiar
F1 fF I9%T ag FX faar @mg, dfFq 4

g% gl gq |

et am g O & o Imposition
of a cess upon large-scale production.
qg qIEd AT 33 9rEl @@ @A
TET fra,':rq%ﬁ'(ﬂmﬁ F qTH
IO o419 A0 {41 | 7w A F1aw &Y,
FHIGA FAA FL, AlH7 T T T FEL
AR AT FT 56 JE § TeRT TGl
& AW FUEAE A ALY q=d, 99 g
%mﬁ#ﬁaﬁa‘ﬁwﬁfqﬁwaﬁ
geFq fgar § 9 F9drE g9 §,
AT AF A W A A AL A
TET &1 AT |

miEY § qH UF §1 T0EAr S 7w
FAT § a8 U & % WS SHEET a7
g, THIAA! FT € Wad U8 © (&
Greatest good of the greatest number.

9% WERHT AT & gadl 3@ ar

mmamaaélarcrgmmgﬁ

i@ ‘Greatest good of all— mafeg amY
T/ FLE @A G, F1E aUIAM T Q
AT F&T @RI HIT ATATGNT AT 7IT & |

Khadi is the symbol of social jusuce.

Suri C. P. PARIKH : Sir, you know
very well that this body suffers owing
to want of funds. The schemes have 1o
be passed by the Ministry and the
result has been that they are mutilated
and they cannot be carried into action,
and also they are given funds so late.
‘That is very well known. Now, Sir,
what I want to point out is that this
procedural delay and financial delay
will be remedied by this Bill. I had occa-
sion to serve on an important commit-
tee of tiis Board and I always found
that the members who served on it had
the greatest patriotism in the matter of
developing village industries, and they
knew that art which I think very few
persons in this country understand. As
Prof. Malkuni has pointed out, in order
that thjs Commission may succeed



4397 Khadi and Village Industries

[Shri C. P. Parikh.]

certain measures are mentioned and
certain functions are explained. First of
all it is to plan, organise and imple-
ment programmes for the development
of khadi and village industries—this
function has been assigned to the Com-
mission. Now it is the responsibility of
Parliament to see that these functions
are discharged because under clause 17
Parliament will assign funds for the
implementation of these programmes, and
the programmes are drafted and approv-
ed in the Second Five Year Plan—what
industries are to be developed, how
many persons will be employed, all
that is given in the Second Five Year
Plan. Unless and until we achieve that
goal the functions of the Commission
will not have been properly discharged,
because we are putting an indirect obli-
gation on the Ministry that whatever is
laid down in the Plan has to be carried
out and had to be implemented, speci-
ally because “plan organise and imple-
ment”"—these words in the Bill are
important. The responsibility for imple-
mentation lies not only on the Commis-
sion put also on Parliament and on the
Ministry when they bring forward their
budget according to the next Five Year
Plan.

With regard to claus¢ 15(2), the
words are very important because the
idea behind is there. Whether the idea
will be put into practice has to be seen,
because unless the practice is there we
shall not succeed. We had the same
ideas even two or three years back, but
we did not succeed. “To build up a
reserve of raw materials and imple-
ments”—that is very essential, and 1
think the Production Ministry who are
in charge will see to it that there are
adequate reserves of raw materials and
implements which are absolutely lack-
ing at present, and they should also be
made available at economic prices. That
expression is also mentioned. I think al!
these are to be carried out and should be
carried out. Therefore, I am emphasis-
ing this.

The second point is to provide for the
sale and marketing of khadi or of pro-
ducts of village industries. All indus-
tries in the schedule are covered by this.
Khadi and products of village industries
are covered in the schedule which is
given here. The responsibility of the
Commission is to provide for their sale
and marketing, because the products will
be there, but whether the selling and
marketing facilities will be therc is the

[ RAJYA SABHA ]
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question, and that is very important. 1
think you can produce so much khadi
and other village products, but will they
be marketed and will they find a sale?
The responsibility for this will not only
be on the Commission but on Parlia-
ment and on the Production Ministry
and the Cabinet. These products as Mr.
Deokinandan Narayan has pointed, will
not stand in competition as regards their
sales unless adequate measures are taken
tor bringing their prices to a level at
which they would be able to compete
with selling prices of large scale produc-
tion. That principle has not been follow-
ed up till now in spite of the pressure
of the Members of Parliament for the
last three years. I say, Sir, that the only
important provision that is necessary is
that there should be demarcation of
industries and support can be given
only by levying a cess on the volume
of production of each industry, cottage
and small-scale industry and large-scale
industry. Unless this principle of learning
a differential cess according to the
volume of production is followed, this
money of Rs. 62 crores in my opinion
will not bear fruit and will not yield
the results that are desired.

One important word on clause 15(2)
(f)—"to undertake, assist or encourage
the production of khadi or the develop-
ment of village industries”. The Com-
mission is given powers to undertake this
on its own respoasibility by paying
wages to workers for undertaking this
work. That is the meaning 1 under-
stand. To undertake production they
can employ workers on wages, and the
responsiblity will fall on the Commis-
sion of supplying the raw material and
selling the products. These are noble
notions, but I think larger responsibility
will have to be taken by them. To
implement the scheme over 15 or more
States in India is not a small thing. If
these objects are fulfilled, I think, the
unemployment position will be relieved
in the country, because as Mr. Deoki-
nandan Narayan has pointed out, there
are people working at present at six
annas wages and there are more people
willing to work at eight annas wages. So
long as we have not provided them this
work, T think the object of this Bill will
not be realised, nor will it help in the
implementation of the Plan.

Next. Sir I come to the
which will be spent as sanctioned by
Parliament. There are iwo funds, the
khadi fund and the village industries
fund. Tt is very good that these two

amounts
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funds are demarcated for purposes of
allocations by Parliament, because when
the khadi fund is there the Parliament
will know how much is assigned for this
fund. This 62 crores as is well said does
not cover any subsidy on account ot
Ambar Charkha, and it is going to be
a big one. That is going to be the
biggest item. Naturally much larger sub-
sidies will be required, and the distri-
bution of these subsidies will be very
important.

1 want to say about the borrowing
powers. 1 do not understand why this
Khadi Commission has to borrow from
outside. From what agency ? Only the
Reserve Bank can supply this fund, and
whether_the Reserve Bank supplies this
tund or the Government supplies it is
all the same, (Interruption.) No loans
by private agencies will be advanced to
this Commission which is a losing con-
cern, which is living for grants and sub-
sidies. I think no loans will be coming
from private agencies. It is only the
Reserve Bank or the other banks on
the guarantee ot the State Bank or the
Reserve Bank that can make advances.
Therefore, this clause in my opinion is
useless. With regard to the implemen-
tation of this programme, the adoption
of measures for restraining competition
from the other large-scale industries will
be very necessary, and if we do not
adopt such measures, then I am afraid
that this amount of Rs. 62 crores will be
simply wasted in administration, train-
ing and other unimportant things, which
have been provided for in the Bill.

MRr. DEPUTY CHAIRMAN : Now
beiore we proceed further, there are
about eleven speakers. I feel that Mem-
bers are anxious to speak, and if we
sit through the Iunch hour tomorrow
and also till 6 O’clock, we may be able
to extend the time. So, if the House is
agreeable .

SoME Hon. MEMBERS : Yes, Sir.

Mr. DEPUTY CHAIRMAN: We
have to sit through the lunch hour
tomorrow, and till 6 O’clock, if neces-
sary. We will close the debate today,
and the hon. Minister will reply tomor-
row. Now hon. Members should not take
more than 10 minutes. ... ..

PanpiT S. S. N. TANKHA  (Uttar
Pradesh): Sir, how will you be able to
adjust so many speakers even if it is
going to be 10 minutes for each spea-
ker?

[ 12 SEP. 1956 ]
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MR. DEPUTY CHAIRMAN: As
many as possible. All cannot have
chance. You have to leave it to me to

pick and choose however unpalatable it
may be.

Shrimati Lakhanpal.

WAt waEay @A™ o (I6T
g% ) STTNTIA AR IR, AT T AT
1 i gawmn, 9 fadas F1 S TS
AT &, TEAE g AT wfwEeT § |
afea 5t gw fad & meg7 wgeTs 7 A
g 9% gw 3wd & 5 afyw sHEE
w1 f2g 7 &, ;T FUAT FAET FT AT
FENETE 1 Hq7 97 2, A1 gL @A
AEAT 7T G791 98 ¥ o7 AT g, F1 Ia7
AT AT a7 A2 g, o wea
w4l werea  gTa ug fa@mr  war g )
T 1 &7 7 AFAT g fF FHEmA A9
F FH T GEET M & FATT AIF A
ERIT | WS 39 NHIT & §rag WX AR
T UF A a9 F WAL 93 @r g | oA9r
f sfiga  werr S & W I
At F e wg AeE 2, ¥ Wl §
foF FHT ®1 FA AT GEY TS T FA
SAAT Y ®q F AT A9 ;¢ J41
ST &7 ST 78T 2 | GART 41 0T & 7
THRT FTOT 48 2 fF A FHEE F S
ufa®e (57 ™ & 7 3w wfyw § 5 @Er
are #1 feafa o gmmgswe afafa &t
feafa gy oy &1 o g | arpa @AY
g, foa% g & sfawr gar 8, s9r
M FAAA B | TA WHT @R AR AT
TR =A QA7 qGT W UF FANE
g &7 AWEAT #T @S gl § | ETadl
AT FT Jarq qgr £, faar fF fa=r-
9T FT AT § | ATAT, WS a8 A1
ot & fodt 787 8 f& oy s & W}
S §TET FW FT E §, IAAT (=TI
areflelt ®Y  fqmTHeT g WY wHEE
A gEE g, IFFT fauTeanT M|Ed:
WA A7 #Y fa=rearT gei 1 ag
Fg4 W g T N dH19 6§ AT AR
TFFT RTAAT 2 07T fof WA AYHIL FT
faarearT & AT et 1 fEmrRaTT
# gmerona wiT AifeaE ww g 1 ardTS
= W A Ad-emedy & fAReEm I
F AN TL FATET ATEA % HT WA
gAY 1 A1 qof feeimr A A E |
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[*fwelt =emrEdt  wEAaT |

s, fawdsFeor &1 ST SEwN
FI AU G TET FT AT T FAT§ AR
fagedwTor #7 32z AW F1 AfEl @
R4 FT AT T AT grar g |« fapeiFay
g e I, [WIF § WX FHEFHw 8
a3 AN 9A9g 7 | fadawm & wedr
.gUF wfaq F1 AT dT JqET § AT
FEFW & AT FY AT F g
§ 9o 91ar g 1 386 9Fwe wedfq |
fadedivar g8 SR &Y AT A ST g
T FLIFW qHAE FT A7 F 047 § |
T, zfaere a1 7 faaiw & = fw'—s:"r-
FLQ FT TEAT [T FT AT 'a' FEH
T TR FAMSE AT @D & W g4
gL &Y 7ET A AT @ FAA TR
F2 faar g 1 gATTr TEGT FHISATRY FATT
T THAT FTT HULATE | GATY S&
g & fF 91 wrad o afesr gt & S
TSy g fRer § 399 I T
Mg @ g1 Ag afcF gL OF wig & WA
TAF WgET # 73:? AR TAF Aqfag F1
AN TF aafgq & A o 7T
gt &1 AT |ar & | g% T safaq a1
qd AR %mﬁa T E1 1 Tg #9 g1 agar
2 g a8 FwaT & W R
099 T F URL A ar@‘f fFy ae &
1 FET safad T8 § fomeT 93 Fra g
fast <@ & wARY FA frar o A
F1A ar TEAT § fq9w o1 qW & ;AT
aral ;T FAe afsqar w1 oFW faar
ST @FAT Z 7 FEA FT ATARIHAT gl g
\F TS §HT=F fad s & wEr & A7
ag 98 £ 7% qor 9 gr S &1 9T @y
#1 Iaf &1 97 | W TEIT T AT FV
g fF g7 uF g = 7 afwore w7 fear
ST AT gL UF T g7 F4T g UK qiE
F AR AT AT g, STRT IAWTRTAT
FEIQ fear g | 919 39 ST A
g { AW FAT, aHT SeEw afi &
Y § TAT AT |

S, g 99 1 fagwr fedwiswar
F AT T2 T &, g &= F faan
AT fadedsw & AT 97 g1 g |
T ¥ A HET &, AT & 45 FAWE
& o wgt a9 2T 8, a8 a7 o 7. faqey
g zEfad W@ guTor fAe /EiSERy
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FHTST FY THAT FA FT &, T gATT SeA
TEiRa & ATI 9T FHS & =47 F
FT7 &, 98 WYY &I 7§ T, IfE g =y
oY AHENT & S & faEwds
%uqumaﬁﬁxwwmm
o owg ag T g R ol W
RCIER Wﬁ“ﬂﬁvﬁ # 0 g T8 I G
g1 ag FX W &, afwe o it 3
9@ FFAT A AaEn, I gy ear oo
g ag fawr & w1y, fag@m & a9 A%
qET % gy AgF AT o wr g ) 99
ST EATT WS & g, SEw] @Ry HIT
AT F FTHI O g AL & | 98
MNIAT T F JIC 9T q@E AT @Y & |
51 9% & ey W7 &4 o | ) 99
foFar ar | Y WE & FT, ST g
ET FTE F g AT GG & G
T STt G E, IR TH AL gf &
R@T ST WIE |

Fg feq @ @t aR 7 Y 9
T FE@ FT AT AT A | I A H_TAT
T a1 % fgde guedia gsmr § F
Y, ATE T F Yo ATE HARAAT FT FIH
g @, g 39 AT 97 IaAT =T
gY faar @, fSemT om R qng Uy
YT o7

IR, ST A EFT%, g Tfwzae)
#T Ay geafa 1 @79 FE AT § )
qgwrm%%umaﬁwmsmr
T ag“r’ FC g, foaar & smerfes
F-TIHCIETEF'(WW | 9% ar qur & g fx
fopett @ & AT ¥ ®15 gEr QErar
To1 7% 7 7 i qge A F g g
WIETT & |

AR, & GHT F 9§ FEAT AT
fF S FHREM & qEeT g, 9RT 98 &
Teeq g0, 9 afs maw-aem fasmeam
F1 dG7 KW F4T, g1 FH AT FTH I
AT & W9, 9§ @Al & T TGy &
TR, FET (R SR A7 S g1y wer
WERT 7 FE fF o omr Sr
TTAT AT a8 HAIEA H7 fesred Wi & a6
¢ gg faw S 9§ arha 3ar g, AfEA
{77 Y I FgT & FF i oFT aHg wE
St fof sFerarer a6 festTea &7 &1 orargehar
9%, AT T A ATA A1 9T T & &
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qif &7 ¥ fAAETA S AT
St & gara e 5 29w S ardy 4
# caAafea AT & 9t Ay ok e
feqfr & @ T, SAT FT FHEA TTEW
Fit 7 ¥ faar oma, afe gAT & & al
qgd H=ay & | af GeT 7 &Y °F A1 §A
weem ¥ § gt wEd fE oA gEU
qers a8 & fr ¥ forg s A Feim
FH T @ & IR a1 fagrd AT oy wfewwa
QY 9IE F agEdl &1 A | 99 qgEdl A
& o fr @ & FT9 B A &, FRTF
F1 & foey faest &, amram & faw
formarrer & | T T @Y AT AT HHIEA
F gy §, frg 92 F a9 g T &,
g QT &1 Fa qAAT T

Mr. DEPUTY CHAIRMAN : There
are six speakers. So, only five minutes
each. I do not want to withhold any-
body. I am very sorry for that, but only
five minutes each.

Dr. W. S. BARINGAY: Mr.
Deputy Chairman, since you have rul-
ed......

Surt H. P. SAKSENA: Can’t we have
some time tomorrow before the hon.
Minister rises to wind up the debate?
It will be hard if we are permitted to
speak on an important Bill like this for
just five minutes only.

Mr. DEPUTY CHAIRMAN : If the
Chairman extends the time, I will not
come in the way, but tomorrow's pro-
gramme is full, and 1 do not think that
we will be able to have any extra time
for this. But I would leave it to the
Chairman.

Dr. W. S. BARLINGAY : 1 hope
that this time will not be counted. Since
the time at my disposal is very short,
1 shall try to make only a few points
with regard to this Bill. The first point
that I want to make is this ; The Plan-
ing Commission has made Five Year
Plans, and if we examine the Plans care-
fully, we will find that all that it has
really done is to plan for about one-
third of the total time which the nation
can spend for the purpose of work.
Every citizen of this country has got 24
hours ; now for work in the factory or
agriculture, he spends normally only
about 8 hours. Then what does he do
with the remaining 16 hours ? That is

[ 12 SEP. 1956 ]
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a very tundamental point. So far as the
Planning Commission is concerned, all
that it has done is to plan for the utili-
sation ot 8 hours of the total of 24 hours
of the time which every citizen of this
country has. If you are really serious
about this Bill and about the policies
that are behind this Bill—it is all a ques-
tion of a philosophy of life,—what you
should do is to plan not only for these
8 hours but for another 8 hours. The
other 8 hours you would normally spend
in sleep. Indeed, this is a very funda-
mental point, and this Bill is a solution
to the problem of utilising the remain-
ing 8 hours of the nation’s time,

Then, the second point that 1 would
like to make is this ;: We in this country
on account of our great leaders like
Pandit Jawaharlal Nehru and others, are
too much used to peace, but if you go
about in other countries you will find
that peace in this country is likely
to be precarious; peace in those
countries certainly is. Therefore, so far
as the development of the economy of
this country is concerned, we have got
to lake into account the possibility ot
war. 1 am not suggesting that there
will be a war or that we should be very
nervous about it. What I want to sub-
mit is that we have got to develop our
economy in such a manner that in times
of war or economic stress or otherwise,
our economy will none-the-less be stable.
For instance, in times of war, a place
like our Bhakra-Nangal is likely to be
bombed. It is bound to be bombed in
a war. What then will happen? We
cannot say that we will not have such
things in the country, but we have to
depend on and develop a sort of protec-
tive economy. I might point out that in
those big countries like China, if in
spite of these strifes like civil wars, etc.,
they have survived, that was because of
village industries. That is a very impor-
tant point. (Time bell rings.) 1 will
take only about a minute or two.

MRr. DEPUTY CHAIRMAN : Then
you will have to sit for an extra ten
minutes or so, and the Members who
make the speeches should not go away.
They should be able to keep the quorum.

Dr. W. S. BARLINGAY : I would
call this protective economy. Although
we have to try up to date techniques in
industry-——there is no kind of opposi-
tion to that—nevertheless along with
those techniques, we ought to develop
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also protective techniques so that in
times of stress and in times of war we
may not be nervous and we may not
lose our morale.

My third point is this : I should like
to ask a question of the hon. Minister,
and that is with regard to clause 10 of
this Bill, This is not the only Bill where
corporations have been incorporated by
statute. There are several corporations
established by statutes ot Parliament o1
of the State Legislatures even. Now 1
ask whether there is any corporation
with a constitution of this sort, where
you have created just as in this Bill a
Commission and also a Board, two sia-
tutory bodies functioning side by side.
1 do not want to dilate upon the
implications of this, but 1 strongly sug-
gest that there is something wrong in
that. Thank you.

sfmay mfest fm (ST wR_A) ¢
ITHATII ABIed, @rdr Uz fads ssElw
FHraq fas 1 § grfed e FEE |
T qfgd a1 ATAEET Y gErer & far
F 7g uF ar feame g, ffRg @< & A
FEAT 72T £ % qg FIH e Alwnred
78 & fomen 7 gar =Jrfgd 1 s
¥ QAT FT FW I &1 a7, qga €
fommrt, 27 ST FT AAT  FATH
g

s, afe g A= WA g, afx
e &7 GLHL 9T g AR & FF 99
FAT WAl WX AT AW AT A
ferst Ty O orrr =t | Aaar @ oA
T OF 2 & (7 g AEA & TAH,
AT TS, AT AT & YT FATSAE,
qATST FY THAT FIAT ARA &, Al UT
mamF e fF R A d v a e
foom & w0 L A IAT  fod ag ol
graeg® & % awam F o wan
HATHT FATAT F1T |

*fyo, g7 AW @A el ¥ 39 e
FY warer § § W gH AW FT AT A0
grad o o FEEE awar WY FHEE
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SHRI H. P. SAKSENA: Sir I rise to
support the Khadi and Village Indus-
tries Commission Bill and I have chosen
to speak in English for the benefit of
my very esteemed friend, Mr. Dasappa,
who has unfortunately not yet learnt
the language spoken in these regions.

Surt H. C. DASAPPA : You always
speak in English,

Surt H. P. SAKSENA: T strongly
oppose the suggestion made by my hon.
friend Prof Malkani, that handloom and
khadi should be joined together. I don't
appreciate  the idea of Khadi being
associated with anything else. Khadi is
capable of standing on its own feet and
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whether it stands or falls down, it can-
not be joined with anything else which
is foreign to the conception of Khadi.
Therefore 1 very strongly oppose it.
Similarly I very much deprecate the sug-
gestion made by my another hon.
iriend Shri Deokinandan Narayan that
Khadi should be given protection. Pro-
tection we don’t want. Khadi lives on
the love and esteem and the regard that

its users and its adherents bestow upon |

it. It does not stand in need of any
protection. Khadi shall live so long as
the lovers of Khadi live and the lovers
of Khadi have taken good care to con-
vert other people to their way of
life.
any foreign-made cloth during my whole
life and since 1917, I have been a
habitual wearer of Khadi, who has
never put a thread of another cloth on
his person.

So, with this background 1 am sure
that Khadi has no necessity of being
helped by any protective tariff. So far
as the constitutions of the Board and the
Commission are concerned, I don’t see
why there should be any rivalry or
cleavage or conflict between the two. For
the constitution of the Board, I suggest
that, since we have only fourteen States
now, we take one lover of Khadi from
each of these fourteen States and allow

the existing Members of the Board to |

continue, thus making the total number
of the Board to be 29 or have one tor
Union Territories and bring it to 30.
Out of these 30 members of the Board,
the Commission should be formed. It
may be of three or five as suggested by
the hon, Minister. But then, the Board
and the Commission, if they are of the
same texture, there will be no conflict
and no rivalry between them and then
there will be no necessity of searching
for the members of the Commission
from outside. This Commission will, of
course, be a permanent body. It would
be a Standing Commission and the same
will be the case of the Board. One will
be the adviser and the other will be the
executive and therefore there will be
no rivalry of any nature whatsoever.

This is with regard to clause 10 of the
_Bill. As I said, this Commission may
be of five members or of three mem-
bers ; the powers
may be limited or unlimited. So long
as there is that Board to supervise the
activities of the Commission, there is
no danger. The Board or the Commis-
sion will be entrusted with a very

I am one of those who never used |
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big sum of money during the com-
ing five years. It would be Rs. 61%
crores as we were informed. Even
today, five or six crores of rupees are
being handled annually by the Khadi
and Village Industries Board and the

amount would be doubled, Rs.
61,50,00,000 for five years gives more
than Rs. 123 crores a year. This will

add to the Status of the Board. What
we have got to do is to improve our
processes of marketing, research and
the popularisation of khadi and the vil-
lage industries. These are our weak
points and if we mean seriously to
encourage both khadi and village indus-
tries, these three processes of market-
ing, research and popularisation....
(Time bell rings.) ... of village indus-
tries as also khadi have got to be
taken seriously in hand and this will
ensure the development of the village
industries and khadi. As the hon. Minis-
ter very rightly said, the States should
be made conscious of their primary
duty to give the first preference, to give
imperative priority to the development
of khadi and village industries. Now
Sir. . (Time bell rings.). . the
national economy can only be built by
our capacity to improve . ..

Mr. DEPUTY CHAIRMAN: I am
ringing the Bell, Mr. Saksena.

Suri H. P. SAKSENA : Yes, I have
heard the bell but I was waiting for
another bell, if you don’t mind.

Now, this is a sure and infallible
method of removing unemployment cr
underdevelopment without depending
on the mills and their production and ¢n
the steel plant and so many other things.
Let us start at our home doors and pro-
vide employment to the unemployed or .
the underemployed.

Mr. DEPUTY CHAIRMAN : Yes,
that will do.

Suri H. P. SAKSENA : Yes, that will
do and thank you.

MRr. DEPUTY CHAIRMAN: Mr.
Muhammad Ismail. We shall sit for
some ten minutes extra. There are two
more speakers and we shall finish all the
speakers.
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JANAB M, MUHAMMAD ISMAIL
SAHEB (Madras) : Mr. Deputy Chair-
man, this is a welcome measure sceking
to take an important and good step for-
ward in the matter of encouraging and
renabilitating khadi and village industries
which have got a vital bearing upon the
economy of the country. It is also a
good feature of the proposal that the
Government have got their checks and
controls over the Commission at every
important stage.

Now, coming to the schedule, I would
like to say one or two things, ordinary
things indeed, about certain items. You
find a number of village industries enu-
merated 1n the Schedule and, if 1 may
say so, they are typical of the industries
which the Government have got in view
for the purpose of encouragement in the
first instance. 1 want to say a few words
in regard to one or two items mentioned
therein. Taking Ghani oil industry, 1
hope that the Chekku oil industry of the
South also is included in this item. The
power that is being introduced is two
bullocks which go round and round for
twelve hours a day and it would be a
very good thing if some simple machi-
nery, in place of these ghanis or these
chekkus, is introduced. They should also
be provided with electric power but, Sir,
care must be taken to see that electric
power is provided for almost all the
ghanis or chekkus in a State; otherwise,
it electricity is provided for only one or
two villages, the oil industry in other
villages will have to go out of existence
because of the effective and successful
competition from the power-driven
ghanis.

Coming to the fifth item, faying,
curing and tanning of hides and skins,
no doubt, this is a very important indus-
try which is being carried on in the vil-
lages. In 1928 or so, a Hides Enquiry
Committee had valued the hides apnd
skins produced in the country at about
forty crores of rupees. At the present
rates, I think the value would be about
Rs. 100 crores ; out of this sum of Rs.
100 crores, a very large part, I might
say even Rs. 50 crores worth of hides
and skins are being manufactured in the
villages by the chamars in a crude man-
ner. By the conversion of skins and
hides in this crude manner into leather
much of the value of the leather is
lost. Therefore, some research must be
made and those people must be taught
some Dbetter method. There are,
course, better methods and the training

of !
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centres which the Commission has to
set up must improve these crude pro-
cesses thus putting real value into the
hides and skins and thereby benefiting
economy of the country as a whole.

Sir, there are several other things
like palm and palmyra fibre, making
of sweets and delicacies out of palm gur
and palmyra gur, etc., All these things,
I think, are capable of being improved
and their value increased. The schedule,
as has been indicated by clause 3 and
also as has been pointed out by the hon.
the Mover of this Bill, is not exhaustive
and other things are capable of being
added on to the Schedule. I think that
such industries will be added on as
soon as possible. There are other
industries like the making of agricul-
tural implements, small and simple
implements, mat weaving, basket mak-
ing, palm fibre making and spinning
etc, The mat weaving industry is a
very important industry and the
demand for mats is very large.

Mr. DEPUTY CHAIRMAN :
is what clause 3 says.

That

Janap M. MUHAMMAD ISMAIL
SAHEB : There are scores of such
industries and [ hope the hon. Minister
will see to it that all these are taken on
to the Schedule as early as possible and
as quickly as possible so that they will
also get the advantage of the impetus
that is going to be given for their
development.

Suri M. GOVINDA REDDY (My-
sore) : Sir, I support the Bill. This
industry has great possibilities of emp-
loyment where no other employment is
possible. If we just see what it has done
today, we will appreciate the value of
this industry. Though it has been able
to produce only less than 1 per cent. of
the total output of cloth in the country
still—even though its production is so
small—it has been able to give employ-
ment to five lakhs of spinners and
67,000 weavers and this is only tradi-
tional khadi. Here, Ambar Charkha is
excluded and also khadi not spun for
wages, that is, klwmdi spun for self-
consumption. If we bring into effect the
Ambar Charkha scheme, then we will be
able to provide employment for 50
lakhs of spinners or 36 lakhs of whole-
time spinners and 8,33,000 weavers.
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This industry which has such wide possi-
bilities, needed some autonomy and ini-
tiative for its development and I am glad
that this Bill after all, has provided that
machinery. For want of time, I will not
go 1o tne other things and would con-
une myself to making an observation
with regard to the Board. The execu-
tive ot this Board will be the Commis-
sion but the Board is devised in order
to advise. The Board’s duties are not
definitely fixed. The Board will be a
consultative body but the Commission
will call the meetings of the Board. In
a work of this nature where practical
experience from step to step is necessary
in order to devise measures of develop-
meut, it is necessary to convene the
meetings of the Board every frequently
because it 1s the Board which represents
practical experience whereas the Com-
mission will have only the executive
side. Theretore, although they have not
made provision for it, I would suggest
that they do see that the Commission
6 pa, convenes frequent meetings
7 of the Board. There are 23
Boards formed in States and the Khadi
and Village Industries Development
Board has encouraged and has stimulat-
ed the formation of these 23 Boards
among which six are put already on a
statutory footing. Now what is the mea-
sure that the Ministry is going to devise
in this regard? This Bill does not say
anything about the co-ordination bet-
ween these State Boards and between
the Board that is going to be here as a
consultative body and between the Com-
mission which will be the executive body
and whether these statutory Boards have
to continue or they will be abolished.
Nothing is said about them. If there is
the all-India Board and the all-India
Commission, what is the relation between
that Commission and these statutory
Boards and the other Boards. This is a
point on which the Bill is silent. And
the second thing is about the Sche-
dule. The hon. Mr. Mohammad Ismail
has pointed out a number of useful cot-
tage industries which could be included
in the Schedule, Sir, as it is, the Khadi
and Village Industries Board is now
managing other village industries than
those which are mentioned in the Sche-
dule. There must be a reason for hav-
ing omitted those ®ther industries like
the hand-pounding of rice, which is not
being brought into the Schedule.

Surt H. C. DASAPPA: You have

[ RAJYA SABHA ]
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Suri M. GOVINDA REDDY : There
is carpentry, there is smithy, there is
mat-weaving which has been referred to.
They are not there, Hand-pounding of
rice may come under processing but
about other industries they are not
there. I want to know why. It may be
an intentional omission, If it is an inten-
tional omission, is it the object of the
designers of this Bill to see that those
industries are left to be handled by the
Handicrafts Board. Now there is the
Handicrafts Board and there is the
Khadi and Village Industries Board.
The line is very faint to distinguish bet-
ween what is cottage industry, what
should come under village industries,
and what should come under the Handi-
crafts Board. Now if the framers of
the Bill want the Handicrafts Board to
subsist, then it means duplication, dupli-
cation of expenditure and waste of
effort, and duplication means also a
check upon the efficiency of develop-
ing these industries, and so I would like
to know whether it is the intention to
continue the Handicrafts Board and also
have this Board according to this mea-
sure, or to amalgamate the two. Per-
sonally my suggestion would be, as one
hon. Member has suggested, to bring in
at least handicratts, if not other things,
within the purview of this Bill and with-
in the purview of the Commission and
the Board that will be established.

MRr. DEPUTY CHAIRMAN :
Tankha. Just ten minutes.

Mr.

Dr. R. P. DUBE (Madhya Pradesh) :
How long are we going to sit, Sir?

MRr. DEPUTY CHAIRMAN :
for about ten
6-10.

Just
minutes more, say, till

PanpiT S. S. N. TANKHA: Mr.
Deputy Chairman, while supporting the
Bili before the House I have tried to
understand why it is that the present Bill
has really been brought forward, and
the main reason which the hon. Minis-
ter stated, and which we also find from
the objects and reasons given in the Bill
as it was introduced in the other House
is that the body. I mean to say the
Khadi and Village Industries Board,
cannot hold property and cannot enter
into contracts and therefore it was neces-
sary to create a statutory body, which
could hold these powers and enjoy these
functions. I recognise, Sir, that it is abso-

there processing of cereals and pulses. | lutely necessary for the development
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of the country and for the development
of these branches of industries, that the
Bodies in their charge and undertaking
their development should have these
powers of possessing property and of
entering into contracts, but at the same
time, S, I do not think, and 1 do not
recognise that it was necessary to bring
this Bill on the lines it has been brought
forward. Personally I think, Sir, that it
may have been possible to confer these
necessary powers on the Khadi and Vil-
lage Industries Board itself statutorily
rather than bring this Bill and create a
new Commission.

Secondly, Sir, even if it were not so
possible to confer these powers on the
Khadi and Village Industries Board, then
1 subnut, Sir, that this Bill should have
been formulated on the lines of the Act
relating to the All-India Silk Board,
which consists of about 40 to 42 per-
sons statutorily appointed from various
sources, representing the State Govern-
ments as also representatives of the Par-
liament, and others. And that body, the
Sitk Board, has the power to hold pro-
perty and to enter into contracts, as
desired in this Bill, and that body, Sir,
the All-India Silk Board, has a smaller
executive body within it, according to
the provisions of the All India Silk
Board Act, which is known as the Stand-
ing Committee of that body, a small
body consisting of seven members to be
in charge of its day to day working. So
this body namely the commission, which
is being created under this Bill, could
have been called the Standing Commit-
tee, as it has been called under the Silk
Board Act, and that Standing Commit-
tec could have been the executive body
to hold and be in charge of its property
and enter into contracts, on its behalf
and to undertake the day to day work-
ing of these industries, and there was no
necessity for creating various authorities
as has been done under this Bill. As I
see, Sir, there are as many as five or
six authorities which are now being
created under this Bill. First is the
Commission which is a smaller body.
Then there is the provision for Finan-
cial Adviser of the Commission in clause

[ 12 SEP. 1956 )

6, and the third is the associated mem- |

bers under clause 9—of course they
can merely attend meetings and take
part in the discussions but cannot cast
their votes, but all the same the Fin-
ancial Adviser is a person whose advice
has to be followed because it is said :
“The Central Government shall appoint
a person, not being a member, to be the
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Financial Adviser to the Commission”
and the Commission has got to follow
his advice.

Then, Sir, there is the Board itself
under clause 11, and then comes the
Central Government under clause 16,
which has overriding powers above all
these authorities mentioned just now, so
that we are creating by this Bill vari-
ous authorities, which may not only
come into clash with one another at one
time or the other and thus hold up
work and not allow it to proceed in the
manner we would like it to but there is
every likelihood of such a clash coming
about because of the overriding atitho-
rity of one body above the other in the
working of the same scheme. This
should have been avoided.

Now the hon. Minister stated that,
visualising these difficulties, he has pro-
vided in clause 25 the power to dissolve
the Commission. But this is no. remedy,
Sir. To dissolve the Commission is no
remedy, if you think that there is the
likelihood of such cleavage by creating
so many of these bodies under the Bill.
If, however, the Bill has to be drafted on
the lines, as it stands, and could not
have been drafied otherwise, then in that
case I would submit, Sir, that two bodies
or Commissions should have been crea-
ted, one for the Khadi, namely, for the
popularisation, expansion and develop-
ment of Khadi, and the other for the
village industries. The work of the Vil-
lage Industries and Khadi Commission,
is so great and of such great importance
for the development of the country as
a whole that it is absblutely necessary
that this work must proceed at a very
fast pace, and if one Commission is to
control all this work, namely both the
Khadi development work and village
industries development work, I am afraid
it will not find sufficient time to devote
to both branches of its activities so
efficiently as to allow the process of
development of these industries to go at
as fast a pace as we would want it to,
the result of which will be that the
development of both the industries will
be delayed. If no other means could have
been found, then I maintain, Sir, that
two separate bodies should have been
created for these two varying kinds of
work which would have been a much
better course to adopt. As regards Parlia-
ment’s control over this Commission, 1
welcome that provision under the Bill
but I think that even if this Bill had not
been brought on the model of the Silk
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Board Act, then too Parliament would
have enjoyed the same powers. Of
course, the budget of this Commission
will come before us; and its Annual
Report will also come before us but
then too the Central Government and
the Parliament will control it in the same
manner as under the Silk Board Act
the Silk Board is controlled by the Cen-
tral Government and also by Parliament.
So there was no necessity for bringing
forward the present Bill on the lines it
has been brought forward, but all the
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same [ lend the Bill my support and
hope the difficulties visualised by me
in its working will not arise.

Mr. DEPUTY CHAIRMAN: The
hon. Minister will reply tomorrow, The
House stands adjourned till 11 a.M.
tomorrow.

The House then adjourned
at eleven minutes past six of
the clock till eleven of the
clock on Thursday, the 13th
September 1956.



